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THE INDIAN COINAGE (AMENDMENT) ACT, 1968
No. 28 OF 1968

[6th August, 1968]
A

An Act further tu amend the Indxan Comage Act, 1906.

- BE 1t enacted by P‘arhament in the Nmeteenth Year of the
Repubhc of India as follows —

Short 5 1 (1) This Act may be called the Ind1an Comage (Amendment)
title

utle Act, 1968, | :
com- 4 . \
fntivig (2) Tt shall come into force on such datel ¢ as the Central Govern-

ment may, by notification 1n‘ the Ofﬁc1a1 Gazette, appoint.

gfélrf{l%; 2. In section 6 of the Indian Coinage Act, 1906 (herelnafter refer- 3ot 1906,

section 6. red to as the principal Act), for the words “of such denominations
not higher than one rupee”, the words ‘“of such denominations not
higher than one hundred rupeeg” shall be substituted.
y
Amend-

ment of
section 13.

3. In section 13 of the principhl Act,—

(a) in sub-section (1), 1nx\g1ause (@), for the words “ in the
case of a rupee coin”, the Wof\ds ‘in the case-of a coin of any
denomination not lower than one rupee” shall be substituted;

SEET e o w

(b) in sub-section (2), aftex the words, figures and letters
“after the 10th day of March, 1940”, the words, brackets and
figures “and before the commen&ﬂnent of the Indian Coinage _
(Amendment) Act, 1947” shall be Lglserte'd'. “98 of 1947,
\
P ‘1st November, 1968 vide S.0. 3618, dated the 8th October, 1968,
" Grazette of India, 1968, Extraordinary, Pt. II, Sec. 3 (ii), p. 1185.
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